
DIRECTORATE GENERAL OF FOREIGN TRADE
DES-VI (FOOD & MISC)

Meeting No. 3/19 of Norms Committee VI was held on 08.06.2018 for the licensing year
2018-19 to consider cases under Duty Exemption/Remission Schemes (Chapter-4) of Foreign Trade
Policy 2015-20 pertaining to Food & Mics. Products under the Chairmanship of Sh. .P. S. Monga,
Add!. DGFT. Following members were present in the meeting:-

S.No. Name of the Officer Designation Department
Technical Authority in attendance
1. Sh. Bikram Nath Assistant Director MFPI
2. Sh. Shaish Kumar Technical

Expert/consultant
3. Sh. D. N. Mathur Technical

Expert/consultant
Officer in attendance
f-. -.-.- --I. Sh. Shobhit Gupta Dy.DGFT DGFT

------ i-----'- - -- -- - -
2. Sh. Ashok Chander Bhatt FTDO DGFT

-- -- -_.- -

2. Agenda for individual cases was taken up for discussion. Decision taken in each case is
enumerated below. Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned
from the date of ratification as per para 4.12(vi) of I land book of procedure of FTP 2015-20 updated
as on 05.12.20117.

MEETING NUM~ER : 3/85-ALC3/20 18 MEETING DATE: 08.06.2018

Case No.: 112/85-
,ALC3/2014

Party ame: BELOOR
,BAYIR I3IOTECH LTO,

Meet No/Date:3/85-
ALC3/2018
08.06.2018

Status:

HQ File
:01/85/050/00005/ AM 15/

-
'RLA File
:07/24/040100427/AM 14/

iLie.NolDate:071 0102255 Approved
20.02.2014

Decision: The Committee considered the case as per agenda and noted the comments of Technical
Expert(Consultant) Shri D.N. Mathur. The Committee observed that the applicant firm has applied
for import of Chondroitin Sulphate 90% Food Grade Nutraceuticals Grade which is being exported
without any processing. Hence, the Committee decided to disallow the same. Based on the
comments given by the Technical Expert (consultant) Shri D. . Mathur, the Committee decided
to approve the following ad hoc norms:

Export item Quantity Import item Quantity
Glucosamine 500mg 360000 Nos. capsules Chondroitin Sulphate 146.88 KG
Chondroitin Capsules 90% Food Grade

(Each Capsules Nutraeeuticals Grade
Containing 400mg Of

Chondroitin Sulphate 90
S ) Qty 4000 Bottles

(each bottle containing 90
capsules)

--- - - - - --.- --.- - -- -



Glucosarnine
500mg,Chondroitin

Capsules (Each Capsules
Containing 400mg Of
Chondroitin Sulphate

180s ) Qty 7500 Bottles)
(each bottle containing

180 capsules)

13,50,000 Nos.
capsules

550.80 KG

RA may take consequential action as per PolicylProcedure.

Case No.:2/10/85-
ALC3/2014

2 HQ File
:01/85/0501000801 AM 151

Patty Name : VIVIMED
~LABS LIMITED
I

RLA File
:09/24/0401001161 AM 151

Meet NolDate:3/85-
ALC3/2018
08.06.2018

Status:
I
I

Lic.No/Date:091 0060283 ~Deferred
29.05.2014

Decision: The Committee considered the case as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGFT.

Case No.:7/12/85-
ALC3/2014

3 I-IQFile
:01/85/0501000961 AM 151

Party Name: VIVIMED
'LABS LIMITED

RLA File
:09/24/040100115/AM151

Meet NolDate:3/85-
ALC3/2018
08.06.2018

Lic.No/Date:0910060284 Deferred
29.05.2014

!Status:
I

Decision: The Committee considered the case as per agenda and decided to defer the case and
seck the comments from the consultant appointed by DGFT.

Case No.:4/10/85-
ALC3/2014

4 HQ Filc
:0 I185/050100082/AM 151

.Party Name: SRIAM Meet No/Datc:3/85-
LABS PRIVATE LIMITED ALC3/2018

08.06.2018

RLA File
1:09/24/0401001141 AM 151

Status:

Lic.No/Date:0910060434
12.06.2014

- -
Deferred

Decision: The Committee considered the case as per agenda and decided to defer the case and seek
the comments from the consultant appointed by DGFT.

Case No.: 14123/85-
ALC3/2014

5 HQ File
:01/85/0501002001 AM 151

r
Party Name: BELOOR
BAYIR BIOTECH LTD,

RLA File
:07/24/0401003491 AM 151

Meet No/Date:3/85- Status:
ALC3/2018
08.06.2018

Lic.No/Date:071 0 I07335 Deferred I

31.12.2014

Decision: The Committee considered the case as per agenda and decided to defer the case and seek I

the comments from the consultant appointed by DGFT.



ICase No.: 11/22/85- IParty ame: BELOOR 'Meet No/Date:3/85- 'Status :
IALC3/2014 BA YIR BIOTECH LTO, ALC3/2018, 108.06.2018,-~ - ~---
,HQ File IRLA File Lic.No/Date:071 0 107500 Rejected

6 :0 I185/050100 1711AM 151 :07/24/0401003651 AM 151 27.01.2015

IDecision : The Committee considered the case as per agenda and noted the comments of Technical
Expert (Consultant) Shri D.N. Mathur that Both import and export items are same i.e. Chondroitin
'Sulphate 90% Food Grade Nutraceuticals Grade. There is no manufacturing activity involved in
the proposal. Hence, the Committee decided to reject the case.

- ~
IParty Name: SRS
UNISTRA W PRIVATE
'LIMITED

HQ File ~LA File -
7 :0 I185/0501000241 AM 161 :03/9510401008781 AM 151

Case No.: 1013/85-
ALC3/2015

- -
Meet No/Date:3/85-
ALC3/2018
08.06.2018

[Lic.No/D-at-·e-:0-3-1079356-8 Deferred
04.02.2015

~
IStatus:
I

-
Decision: The Committee considered the case as per agenda and decided to grant personal hearing
to the applicant firm to explain the case alongwith technical detailslliterature on the export product;
product approval comprising composition and quantity of inputs in the export product from
competent authority and sample of export product.

Case No.:10/1/85-
ALC3/2015

HQ File
8 :01185/0501000091 AM 161

Party Name: SRS
UNISTRA W PRIVATE
ILIMITED

RLA File
:03/9510401009961 AM 151

.Meet No/Date:3/85- Status:
ALC3/2018
108.06.2018

- [Lic.No/Date:031 0794149 Deferred
,25.02.2015

Decision: The Committee considered the case as per agenda and decided to grant personal hearing
to the applicant firm to explain the case alongwith technical detailslliterature on the export product;
product approval comprising composition and quantity of inputs in the export product from
competent authority and sample of export product.

l
ease No.:6/4/85-
ALC3/2015

HQ File
'9 ,:01185/0501000361 AM 161

Party Name: SRS
UNISTRAW PRIVATE
LIMITED

RLA File
:03/95104010 1021 IAM 151

Meet No/Date:3/85-
ALC3/2018
08.06.2018

,status:

-
Lic.No/Date:0310794569 Deferred
13.03.2015

Decision: The Committee considered the case as per agenda and decided to grant personal hearing
.to the applicant firm to explain the case alongwith technical detailslliterature on the export product;
product approval comprising composition and quantity of inputs in the export product from
competent authority and sample of export product.

Case No.:7/1185-
ALC3/2015

110 ~HQ File -
1:01/85/0501000061 AM 161

I

Party Name: BELOOR
BA YIR BIOTECH LTD,

I
'RLA File
:07/24/0401004531 AM 151

'Meet No/Date:3/85-
IALC3/2018
i08.06.20 18

Li~.No/Date:071 0 I07884' Deferred
119.03.2015

Status:

-
[Decision : The Committee considered the case as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGfT.



Case No.: 111185- - ----Iparty Name-:INTELIZON-
ALC3/2015 IENERGY PVT LTD.

HQ File
:0 I185/0501002041 AM 151 ~

- - - --
LA File
9/24/0401006691 AM 151

I - - - --,.-----
Meet No/Date:3/85- 'Status:
IALC3/2018
08.06.2018
! - - - ---- -

Lic.No/Date:091 0061800 ' Approved
31.03.2015

- -
Decision: The Committee considered the case as per agenda. Based on the advice given by the I

Technical Experts (consultants) present in the meeting, the Committee decided to approve the I
following ad hoc norms:

11 Export item Quantity Import item Quantity
Solar Street Light 12 4000 Nos. LITHIUM BATTERY 4000 Nos.
Watt; with Inbuilt Solar Home Lighting I

I

Lithium ion Battery, Pole Product
and Accessories Light Emitting Diode 12000 Nos. i

(containing 3 LED in (LED)
I

each pole) I

I :1 :1RA may take consequential action as per I ohcyll rocedure.

Case No.: 1615/85-
ALC3/2015

[Party N-ame ~EAHA TH -
ICANNING COMPANY,
I

HQ File
:01/85/0501000601 AM 161

RLAFile
,: 17/24/0401000061 AM 161

Meet No/Date:3/85-
ALC3/2018
08.06.2018

jstatus:

I

Lic.No/Date: 1710006100 Rejected
08.05.2015 i

12 Decision: The Committee considered the case as per agenda. The Committee observed that the I

Technical Authority i.e. MFPI vide O.M. No. 4(28)/2015-DGFT dated 09.11.2015 desired to:
provide certain information for further examination in order to recommend for fixation of adhoc- I

norms. Firm was requested vide email dated on 29.11.20 15 followed by reminders on 20.04.2016
and 19.08.2016 to provide the requisite information. Final opportunity was given to firm on i
10.05.2018 to furnish the requisite information within IS days. Since no reply was received from
the firm within the timeline, the committee decided to reject the case. I

- - - I

Case No.:4/6/85-
ALC3/2015

Party Name: SRS
UNISTRA W PRIVATE
I

LIMITED

-Meet NolDate:3/85-
ALC3/2018
08.06.2018

Status:

Lic. 0/Date:0310796027 Deferred
19.05.2015

RLA File
F03/95/04010 11031 AM 151

- __ - - - - __ __ - I

Decision : The Committee considered the case as per agenda and decided to grant personal,
hearing to the applicant firm to explain the case alongwith technical details/literature on the export
product; product approval comprising composition and quantity of inputs in the export product I

from competent authority and sample of export product. I

HQ File
13 :01/85/050100073/AM161



---. - -- -r ,.... ,_.- - - - r- -- - -
Case No.:6/6/85- Party Name: BILfI GER Meet No/Date:3/85-
IALC3/2015 IPLANT EQUIPMENTS iALC3/20 18

PRIVATE LIMITED, '08.06.2018

IHQ File - IRLA File -IL~.No/Date:0310796173 Rejected
:01 1851050100075/AM 16/ 1:03/94/0401000871 AM161 125.05.2015

1141Decision : The Co-;mittee co;:;-si'dered the case as per agend;- The C~mmittee- obs~rved 'that the
Technical Authority i.e. DIPP vide O.M. No. 71156/2016-TSW dated 26.04.2016 desired to ask
certain information for further examination in order to recommend for fixation of adhoc-norms.
[Firm was requested vide email dated on 28.04.2016 followed by reminders on 20.07.2016 and
105.01.2017 to provide the requisite information. Final opportunity was given to firm on
109.05.2018 to furnish the requisite information within 15 days. Since no reply was received from
the firm within the timeline, the committee decided to reject the case.

I'Ca~e No.:24/5/85-
I ALC3/2015

Status:

- -----'---r ----- ---
Iparty Name: SHREE Meet No/Date:3/85-
AGENCIES (P)L TD, IALC3/20 18

,08.06.2018

15 HQ File
:01/8510501000681 AM 161

IRLA File
:13/24/040/00007/ AM 161

Status:

- - - - -
[l.ic.No/Date: 13 10047890 Deferred
08.06.2015

- ---.-- - --.
Decision: The Committee considered the case as per agenda and decided to seek the comments
from DIPP.

r [Case No.:6/13/85-
'ALC3/2015

Iparty Name: AMBE
IPHYTOEXTRACTS
IPVT.LTD .

16 HQ File
':01/851050/00 I02/AM 161

r-e-

RLAFile
1:05/23/040100059/AM 16/

IMeet No/Date:3/85-
IALC3/2018
108.06.2018

Status:

I
Lic.No/Datc:0510394624 Deferred
18.06.2015

- -
Decision : The Committee considered the case as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGFT.

Case No.:4/14/85-
ALC3/2015

Party Name: SRIAM LABS .Meet No/Date:3/85-
PRIVATE LIMITED ALC3/20 18

108.06.2018

'RLA File
:09/24/0401002251 AM 161

17 HQ File
I :0118510501001291 AM 161

Status:

I
Lic.No/Date:0910062364 Deferred
23.07.2015

Decision : The Committee considered the case as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGFT.

Case No.: 10/17/85-
ALC3/2015

- -r::- - - -- - --
Party Name: ERA WAT
PHARMA LTD.

'HQ File
18 :01/85/050/00158/AMI61

-
IRLA File
':56/24/040100036/AM 16/

rMeet No/Date:3i85-
ALC3/2018
108.06.2018

Status:

-
ILic.No/Date:56I 0004747 Approved
19.11.2015

- -.-
Decision : The Committee considered the case as per agenda. Based on the comments of
Technical Expert (Consultant) Shri D.N. Mathur, the Committee decided to approve 1.09 kg
import against 1 kg export. Hence, the following ad hoc norms were fixed:



Export item Quantity Import item Quantity I
HPMC (CELLULOSE 2586.200 KG HYDROXYPROPYL 2818.958 KG I
CAPSULES) NET METHYL
CONTENT OF CELLULOSE

HYDROXYPROPYL (Cellulose Ether)
METHYL CELLULOSE

2586.20 KGS

RA may take consequential action as per Policy/Procedure.

1 -
IParty Name: WIN-TEL
(EN AND PRODUCTS

Case No.:8/17/85-
ALC3/2015

HQ File
:0 I/85/050/00 156/ AM 16/

IRLA File
1:24/24/040/00029/ AM 16/

Meet No/Date:3/85- Status:
iALC3/2018
,08.06.2018
r ---- - ----

I
Lic.No/Date:241 0041881 Approved
21.12.2015

- -- - - -- - - -
Decision: The Committee considered the case as per agenda. Based on the advice given by the
Technical Expert (consultant) present in the meeting, the Committee decided to approve the

19 following ad hoc norms: I

Export item Quantity Import item Quantity 1

BALL POINT PENS 49000000.00 Nos. POLYPROPYLENE 1.05 MT for 1 MT
GRANUALS content 111 export I

POLYPROPYLENE product I
GRANUALS

RA may take consequential action as per Policy/Procedure.
- - - - - ---~------ - -- ------

.Meet No/Date:3/85-
ALC3/2018
'08.06.2018

HQ File IRLA File ILic.No/Date:021 0206420 ~Defer~ed 1
I

20 :01l85/050100~IO/AMI61 ~2/24/040100~7~0~~61 107.01.2016 _

Decision : The Committee considered the case as per agenda and noted the comments ofl
Technical Expert (Consultant) Shri Shaish Kumar. The Committee decided to seek from the firm
justification for the quantity of import item no. 5 i.e. Decorative Transfer Film in KG. If it is used
in Nos. then the area and width of item no. 5 of import product i.e. Decorative Transfer Film being
used in the export product should be given.

Case No.: 111185-
ALC312016

[Party Name: OSTERN
'PRIVATE LTD.

Case No.: 12/20/85-
ALC312015

[Party Name: BRUSHION
,GLOBAL SOLUTION
PRIV ATE UMITED

HQ File
:01/85/050/002061 AM 16/

RLA File
::03/94/040/007 57/AM 16/

.Status :

- - -------
Meet No/Date:3/85-
'ALC3/2018
08.06.2018
I - - - -- - -- ---
Lic.No/Date:03 10801809 Approved

115.01.2016

Status:

Decision : The Committee considered the case as per agenda and noted the comments of
21

Technical Expert (Consultant) Shri Shri Shaish Kumar. Based on the comments, the Committee
decided to approve the following ad hoc norms:

Export item Quantity
112.00 MT152.390 MT Polyproplyne Granules

( Moulding Grade)
Plastic household

brushes/street brooms,

Import item Quantity



- .- ---- - - ---- -,net Cont .PP Granules Pet Monofilaments 46.17 MT

I I06.67MT & Pet I;
monofilament 45.72MT I:

,RA may take consequential action as per Policy/Procedure,

-rParty Name:
!QUADRAGEN
VETHEAL TH PVT LTD

'RLA File
:07/24/040/00349/ AM 16/

Case No.: 1116/85-
ALC3/2016

Meet No/Date:3/85-
IALC3/2018
08.06.2018

[Lic.No/Date:071 0 I 09281 Deferred
d8.01.2016

Status:

1221HQ File
:01/85/050/00158/ AM 17/

IDecision : The Committee considered the case as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGFT.

Meet NolDate:3/85-
ALC3/2018
;08.06.2018

ILic.No/Date:071 0 109282 Deferred
18.01.2016

Case No.:2/16/85-
ALC3/2016

Party Name:
IQUADRAGEN
V ET I-tEAL TH PVT LTD

,RLA File
:07/24/040/00350/ AM 16/

Status:

23 HQ File
:01/85/050/00159/ AM 17/

Decision: The Committee considered the ease as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGFT.

- r;::; -. .-. - - - --
Party Name: MlD WEST
GRANITE PVT LTD,

Meet NolDate:3/85-
ALC3/2018
108.06.2018
r- -
Lie. 0/Date:0910063243 Deferred
,] 1.02.2016

Case No.:1116/85-
IALC3/2016

Status:

24 HQ File
:01/85/050/00038/ AM 17/

RLA File
1:09/24/040/00528/ AM 16/

Decision: The Committee considered the case as per agenda and decided to defer the case and
Iseek the comments from DIPP.

--- ------ ----

r
-- ---
Meet No/Date:3/85-
ALC3/2018
I
108.06.2018

PaJ1y Name: RUBY
ICERAMICS PVT.LTD,

Status:Case No.: 1/4/85-
ALC3/2016

HQ File
1:01/85/050/00004/AM 17/

'Lic.No/Date:3 I 10065948
112.02.2016

,RLA File
1:31/83/040/00134/ AM 16/

,.---.
Decision : The Committee considered the case as per agenda and noted the comments of
Technical Expert (Consultant) Shri Shri Shaish Kumar. Based on the comments, the Committee
decided to approve the following ad hoc norms:

25 ,---------,-------,------ __ ,- ,,
Import item QuantityExport item Quantity

Micronised Zirconium I kg
Silicate

Grade :ZR-I/ZR-5/100
Meshl150 Mesh/200
Mesh/300 Mesh/325
Mesh(Net Content of
Zirconium Ore(Zircon

Zircon Sand 1.005 kg/kg conten
contained in the expo:
product



l~s_an_d_)=_4~0~0'0_0_0.~00~K_g_S~1~~--~~~~~--~----------~II
RA may take consequential action as per PolicylProcedure.

- ----~ - --- --~- --------
Case No.:211185- Party Name: DREAM [Meet No/Date:3/85- .Status :
ALC3/20 16 PLAST INDIA PVT LTO ALC3/20 18

08.06.2018 '1--- ----
26 HQ File

:01/85/050100211/AM161
IRLAFileb 1/83/0401001611 AM 161

__ . --I

Lic.No/Date:3110065958 Deferred 1

,16.02.2016
Decision: The co~~~itte; consid~~dth; case as per age~da -;nd deci&d to defer the case-~md I
seek the comments from the consultant appointed by DGFT.

Case No.:3/7/85-
ALC3/2016

.Party Name: VIVIMED
LABS LIMITED

27 HQ File
:0 I185/0501000591 AM 171

IRLA File
:09124/0401006691 AM 161

'Meet No/Date:3/85-
'ALC3/2018
08.06.2018

'Status :

ILic.No/Date:0910063283 , Deferred
17.02.2016

Decision : The Committee considered the case as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGFT.

Case No.:4/5/85-
ALC3/2016

-~ -- ---
Party Name: INDO
Ipl-fYTOCHEM
PHARMACEUTICALS

RLA File
:05/23/0401005451 AM 161

HQ File
:0 I185/0501000171 AM 171

r---- - - ---- --IMeet 0/Date:3/85- Status:
,ALC3/2018 !

108.06.2018 I
-

Lic.No/Date:0510397979 Approved I
I

18.03.2016 I

Dccisio; : Th~ Co~~ittee considel~d the case as per agenda and noted the-comm;nts -ot'
Technical Expert (Consultant) Shri D.N. Mathur. Based on the comments, the Committee I
decided to approve the following ad hoc norms:

28
Export item Quantity Import item Quantity I
Yohimbine 674.500 KG Yohimbepausinystalia 89991.79 KG ,

Hydrochloride( Bark (Yohimbe Bark) I
1

Yohimbine Hcl) Bark Having Brown I

Used As A Aphrodisiac Color

I(Yohimbine content
not more than 1%)

RA may take consequential action as per PolicylProcedure.

Meet No/Date:3/85-
IALC3/2018
08.06.2018- - - __ - - __ I
Lic.NolDate:3410042040 Approved
07.04.2016

Case No.:9/6/85-
ALC312016

Party Name: JEWEL
CONSUMER CARE PVT
ILTD

I-IQFilc
29 :01/85/050100036/AM17/

,RLA File
:34/24/0401000071 AM 171

Status:

- - - - - -- - I
Decision: The Committee considered the case as per agenda. Based on the advice given by the'
Technical Experts (consultants) present in the meeting, the Committee decided to approve the:
following ad hoc norms: I



~ Export item Quantity Import item Quantity
Toothbrushes 15000000.000 Nos. Polymer for 138600.00 KG

Net content of Import Toothbrush Handle -

I Item Nos. I to 7 should Polypropylene
not be less than Granules
132000.000 Polymer for 63000.00 KG

I
Kgs.,60000.000Kgs., Toothbrush Handle -
45000.000 Kgs., Propylene Copolymers
19125.000 Kgs., Polymer for 47250.00 KG
5250.000 Kgs, Toothbrush Handle-

11450000.000 Mtrs & Thermoplastic
90000.000 Kgs Elastomer - TPE

respectively in the PBT Tapered 20081.250 KG
resultant Product., Monofilament

Nickel Silver Wire 5302.500 KG
I Stamping Foil 482500.00 Meter

I

Packing Material - As per packing policy
Plastic Sheet / Film

, RA may take consequential action as per Policy/Procedure.
-- -.-- - - --- --- ---.--- - - -

IPatty Name: HERBOCHEM tlvleet No/Date:3/85-
'ALC3/2018
108.06.2018
ILic.No/D~e:091 0063576- Approved
103.05.2016

Case No.:2/3/85-
IALC3/2016

Status:

I
HQ File ---- [RLA Fik
1:01/85/050/00002/AM 17/ 1:09/24/040/00732/AM 16/

Decision : The Committee considered the case as per agenda and noted the comments of
Technical Expert (Consultant) Shri D.N. Mathur. Based on the comments, the Committee
decided to approve import of 1.0 I kg of import item against export of I kg of export item. Hence,

30 the Committee approved the following ad hoc norms:

Export item Quantity Import item Quantity
Extract J pecacuanha 909.000 KG Jpecacuanha (Ipecac) 918.00 KG
(Ipecac Conc.2% Roots (Dry Roots)

11alkaloid) containing minimum
I. I0% Alkaloids

RA may take consequential action as per Policy/Procedure.
--- - - - - -- -

r -
IMeet 0/Date:3/85-
ALC3/2018

;Party ame: OSTER
PRIVATE LTD.

Case No.:7/6/85-
ALC3/2016

Status:

108.06.2018 I
I IHQ File fRLA: File ----ILic.No/Da~:02102-0667ir Deferred
31 :01l85/050/00034/AMI7/ 1:02/24/040/00015/AM 17/ I] 0.05.2016 I

fDecision : The Committ;e considered the case -as per agenda and noted- the comments of
Technical Expert (Consultant) Shri Shaish Kumar and decided to seek from the firm the area and
IWidth of item no. 5 of import product i.e. Decorative Transfer Film being used in the export
[product.



Case No.:5/7/85-
ALC3/2016

Party Name : TIRUPATI
IMICROTECH PVT. LTD.,

,
Meet No/Date:3/85-
ALC3/2018
108.06.2018

,Status:

HQ file
:0 I185/050100061 1AM 171

I

rRLA file - - ~ic.No/Date:0310805340 1Approved I
!:03/95/0401009711AM 161 109.06.2016

32 Decision : The Committee considered the case as per agenda and noted the comments of:
Technical Expert (Consultant) Shri Shaish Kumar. Based on the comments, the Committee
decided to approve the ad hoc norms on net to net basis. I

I

Export item Quantity Import item Quantity
Sieved Zircon Sand 494 MT Zircon Sand 494MT ,

RA may take consequential action as per Policy/Procedure.

Case No.:17/6/85-
ALC312016

rParty Na~e: DR-EAM -
PLAST INDIA PVT LTD

r _.
Meet No/Date:3/85-
IALC3/2018,
08.06.2018

r -
Status:

I
33 HQ File 'RLA File Lic.No/Date:3110066240 Deferred

:01/85/0501000441 AM 171 1:31183/0401000341 AM 171 105.07.2016 I

Decision: The Committee-considered the case -as per agenda and decided to defer the ca~ and I
seck the comments from the consultant appointed by DGFT. I

Case No.:7/8/85-
ALC3/2016

I
IParty Name: BRUSHION
IGLOBAL SOLUTION
PRlV ATE LIMITED

IRLA File
,:03/94/040100235/AM 171

HQ file
:0 I18510501000731 AM 171

Meet NolDate:3/85-
IALC3/2018
108.06.2018

ILie.No/Date:031 0806070' Approved
11.07.2016

Status:

Decision : The Committee considered the case as per agenda and noted the comments of
Technical Expert (Consultant) Shri Shaish Kumar. Based on the comments, the Committee
decided to approve the following ad hoc norms:

34 ,
Export item Quantity Import item Quantity I

Plastic household 205.723 MT Polyproplyne Granules 143.85 MT I

brushes/street brooms ( Moulding Grade)
et cont PP I,

Pet Monofilaments 67.23 MT
granules(Moulding

gr.)137.143MT & Pet
monofilaments 68.58MT

RA may take consequential action as per PolicylProcedure.

----
IPa11y Name: ARJUNA ;Meet No/Date:3/85-

I
NA TURAL EXTRACTS ALC3/20 18
LIMITED '08.06.2018

- --- -~ ---- -- - - --r --- --- -- -
35 HQ File IRLA File Lic.No/Date: 1010059564; Deferred I

:01/85/050100076/AM171 :10/24/040100042/AM171 ,26.07.2016 '____ - - - I

Decision: The Committee considered the case as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGFT.

Case No.: 1018/85-
ALC312016

Status:

-q;f:qr.~. . I .
~"lSlf.'I~"I"'1'I. .

~~
Ministry of Comm4
~ ~ ~ff*rl~~'

DlroCtorat Goneral of Foreign Trade
~ "f'l"T. -.,;f ~-110011

Udyog Bhawan. New Dalhl-11 0011



r-r-r--

Case No.:9/8/85-
IALC3/2016

Status:,palty Name: ESSEN Meet NolDatc:3/85-
FOODDIES INDIA IALC3/2018
jPRN ATE LIMITED 108.06.2018

IHQFi~ ---IRLAFile - rLi~N;;D-;te:53i00l9175 Deferred
:0 1/85/050100075/AM 171 ,:53/24/040100004/AM 171 104.08.2016

1361Decision : Th;- CO~;1itte;-~onsider~ the ~s~ as per agenda and ~oted the comments of
Technical Expert (Consultant) Shri D.N. Mathur. The Committee decided to grant personal
ihearing to the applicant firm to explain the case alongwith technical details/literature on the export
[product; copy of approved composition of the export product from Food and Drug Administration

I
(FDA) or any other competent Authority authorized to give such approval and sample of export
product.

-- - - --- --- -- - -

Case No.:7/11185-
ALC3/2016

Party Name: DRYTECH Meet No/Date:3/85-
IpROCESSES (l)PVT.L TO; IALc3/20 18
I 08.06.2018

Status:

HQFile
1:01/85/050100 I04/AM 171

[RLA file - -- -
1:03/94/040100364/AM 171 [

Lk.No/Date:03-10806877 Approved
05.08.2016

Decision : The Committee considered the case as per agenda and noted the comments of
37 Technical Expert (Consultant) Shri Shaish Kumar. Based on the comments, the

jCommittee allowed to import 1.16 kg of import item against export of 1 kg of export item. Hence,
the Committee decided to approve the following ad hoc norms:

Export item Quantity Import item Quantity
Spray Dried Gum Arabic 32 MT Gum Arabic Grade-Il 37.12 MT

RA may take consequential action as per Policy/Procedure.

I
party Nam~ ALKALOtOS ,Meet 0/Date:3/85="-
CORPORATION ALC3/20 18

08.06.2018

Status:Case No.:2/8/85-
IALC3/2016

IR.LAFile ---
:02/24/04010009 I1AM 1 71

IHQ File
:01/85/050100068/AM171

Lic.No/Date:021 0206921 Deferred
123.08.2016

r- -------

.Decision : The Committee considered the case as per agenda and noted the comments of
38 Technical Expert (Consultant) Shri D.N. Mathur. Based on the comments, the Committee

decided to allow import of 8.182 kg of import item against export of 1 kg of export item. Hence,
the Committee approves the following ad hoc norms:

I Export item Quantity Import item Quantity
Scammony Resin 733.320 KG Scammony Roots 6000.000 KG

(Powdered) (Ipomoea Orizabensis)
RA may take consequential action as per Policy/Procedure,

--- - -- - -- - - - - - --

'Case No.: 15/13/85-
IALC3/2016

39

!PaltyName: GELTEC
jPRIVATE LIMITED

Status:

HQ File
:011851050100 123/AM 171

fRLA Filc
,:03194/0401006631 AM 171

[Meet No/Date:3/85-
ALC3/2018
108.06.2018
ILic.No/Date:03 10808852 Deferred
28.10.2016



Decision : The Committee considered the case as per agenda and noted the comments ofl
Technical Expert (Consultant) Shri D.N. Mathur. The Committee decided to grant personal I
hearing to the applicant firm to explain the case alongwith technical details/literature on the export
product; copy of approved composition of Sun Vert (Gelatin Coated Tablet) from Food and Drug
Administration (FDA) or any other competent Authority authorized to give such approval and
sample of export product.

_____ -1

Case No.:3/15/85-
ALC3/2016

Party Name: CLARIANT
INDIA LIMITED

Meet No/Date:3/85-
ALC3/2018
08.06.2018

,Lic.No/Date:03 108098191 Deferred
14.12.2016

Status:

40 HQ File
:01/85/050/00146/AMI7/

'RLA File
!:03/94/040/00841/AM 17/

Decision: The Committee considered the case as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGFT.

Case No.: 1114/85-
ALC3/2016

[Party Name: SRIAM LABS IMeet No/Date:3/85-
PRIVATE LIMITED ALC3/20 18

08.06.2018

Status:

41 HQ File
:01/85/050/00125/ AM 17/

RLA File
:09/24/040/005 04/AM I7/

,Lic.No/Date:0910064499 Deferred I

21.12.2016
---- I

Decision: The Committee considered the case as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGFT. ,

Case No.:7/2/85-
ALC3/2017

Party Name: SRIAM LABS Meet No/Date:3/85- Status:
IPRIVATE LIMITED ALC3/20 18
I '08.06.2018
fRLA File ILic.No/Date:0910064548 : Deferred
:09/24/040/00531/AMI7/ 04.01.2017

42 HQ File
:01/85/050/00017/ AMI8/

- - - -- - - -- - -
Decision: The Committee considered the case as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGFT.

Meet No/Date:3/85-
ALC3/2018
08.06.2018

HQ File RLA File rLic.No/Date:0310810538 Deferred
43 :01/85/050/00166/AMI7/ :03/94/~40/00924/AMI7/ 116.01.2017

Decision : The Committee considered the case as per agenda and decided to grant personal
hearing to the applicant firm to explain the case alongwith technical details/literature on the export
product; copy of approved composition of export product from food and Drug Administration
(FDA) or any other competent Authority authorized to give such approval and sample of export
product.

Case No.:4117/85-
ALC3/2016

[Party Name: GELTEC
PRIVATE LIMITED

Status:



-,--- ---

I
case No.:3/16/85-
ALC3/2016 [

MeetNo/Date:3/85- - Status:
ALC3/2018
,08.06.2018

!Lic.No/Date:0210207263 Approved
18.01.2017

Party Name: RAJ KUMAR
KARNANT

fHQFil~
:0 \/85/050100 1601AM 171

,RLA File
:02124/040100 I74/AM 171

r---- -- - -
IDecision : The Committee considered the case as per agenda and noted the comments of

'

Technical Expert (Consultant) Shri Shaish Kumar. Based on the comments, the Committee
allowed to import 0.90 kg of import item against export of I kg of export item. Hence, the
Committee decided to approve the following ad hoc norms:

44
Export item Quantity Import item Quantity

Hydrated Lime (Calcium 3000 MT Quick Lime (Burnt 2700 MT
Hydroxide or Water Lime or Calcium Oxide

I slacked lime) or Unslacked lime or
Pebble Lime or
Calcium Oxide in

mineral form (CAO»
RA may take consequential action as per Policy/Procedure .

.- 'Party Narne: EARTH EXPO rMeet No/Date:3/85- Status:
ICOMPANY IALC3/2018

08.06.2018

I
RLA File ILic.No/Date:2410042146 Approved
:24/24/040100031/AM171 10.02.2017

Case No.:8/17/85-
ALC3/2016

!HQ File
:01/85/050100170/AM171

tDecision : The Committee considered the case as per agenda. Based on the advice given by the
l'Fechnical Expert (consultant)present in the meeting, the Committee decided to approve the

45 following ad hoc norms:

Export item Quantity Import item Quantity

I PROCESSED DRAY 11.400 MT RAW DRY HlBISCUC 11.510 MT

liI HIBISCUS FLOWERS IN FLOWERS
MULTI WEIGHT 11

PACKING
RA may take consequential action as per PolicylProcedure.

Case No.:411185-
ALC3/2017

Party Name: MEHT A
ISTONE CONSORTIUM

Meet NolDatc:3/85-
ALC3/2018
08.06.2018

ILic.No/D~te:0510401816 Deferred
01.03.2017

Status:

46 HQ File
:01/85/0501000041 AM 181

- fRLA File -
:05/24/040100564/AM 171

[Decision : The Committee considered the case as per agenda and decided to defer the case and
seek the comments from DIPP.



Case No.:3/3/85-
ALC312017

Party ame : HERBOCHEM IMeet No/Date:3/85-
ALC3/2018
I108.06.2018

ILic.No/Date:091 0065136' Approved I
07.06.2017

'Status:

HQ File
:01/85/0501000231 AM 181

fRLA File
F09/24/040100 1251AM 181

Decision : The Committee considered the case as per agenda. Based on the advice given by the
Technical Experts (consultants) present in the meeting, the Committee decided to approve the
following ad hoc norms: I

47

Export item Quantity Import item Quantity
I
I

Extract Ipecauanha (Ipecac 909 KG IPECACUANHA 918 KG I
Cone Having 2% Alkaloids (ipecac) Roots (Dry

,
I

Roots) Containing
Maximum 1.10% ,

Alkaloids
RA may take consequential action as per PohcylProcedure.

Case No.:3/5/85-
ALC3/2017

'Status:Party Name: INDO Meet No/Date:3/85-
PHYTOCHEM ALC3/20 18
IpHARMACEUTICALS '08.06.2018

HQ File - - fRiAFile -- - Lic.No/D~;:0s10403254 rAppr~~d I
:01l85/05010~057/AM18/ 1:05/23/040/001211AMI~1 128.06.2~17 I

Decision : The Committee considered the case as per agenda and noted the comments of
Technical Expert (Consultant) Shri D.N. Mathur. Based on the comments, the Committee,
decided to approve the following ad hoc norms:

48
Export item Quantity Import item Quantity

Yohimbine Hydrochloride 749.400 KG Pausinystalia Yohimbe 99985.00 KG I
(Yohimbine Hcl) Bark (Yohimbe Bark) I

Used As A Aphrodisiac Bark Having Brown
1IColor

(Yohimbine content I
not more than 1%) I

RA may take consequential action as per PolicylProcedure.

Case No.:23/5/85-
ALC3/2017

Meet NolDate:3/85-
ALC3/2018
08.06.2018

[Status :

HQ File RLA File Lic.No/Date:031 0814862' Deferred
49 :01/85/050/00077/AMI8/ 1:03/94/040/003.6~~~8/ 27.07.2017

Decision : The Committee considered the case as per agenda and decided to grant personal
hearing to the applicant firm to explain the case alongwith technical details/literature on the export
product; copy of approved composition of export product from Food and Drug Administration 1
(FDA) or any other competent Authority authorized to give such approval and sample of export

I
product.

~'~lffl'-~' ~~
3itR .,,,,f"t~,,,,,,, dl. rectorGeneral~ .
M~stry of ~ Wf!~try.~ :n~
DlrOCtorate General of Foreign rr~de

B'W'T ·'m"f. "1:t ~-11i)ln,
Udyog Bhawan. New D.>'I1I-, 10011



Case No.:15/8/85-ALC3/2017 Party Name: GELTEC
I PRIV ATE LIMITED

I fHQ File
,50 :01/85/050100113/AM181

f

DeCiSion : The Com~ittee -consideredth~ case -as per ;genda and decided to grant personal hearing to
the applicant firm to explain the case alongwith technical details/literature on the export product; copy
of approved composition of export product from Food and Drug Administration (FDA) or any other
competent Authority authorized to give such approval and sample of export product.

IRLA File
I

:03/94/040100511/AMI81

Case No.:3/6/85-ALC3/2017

1,----1 _I HQ File
:0 1/85/0501000891 AM 181

Party Name: ALKALOIDS
IpRIV ATE LIMITED

IRLA -File
1:02/24/0401000971 AM 181

'Meet NoIDate:3/85-

I
ALC3/2018
08.06.2018 I
rLic.N~/Date:(l3 1081-5905 I Deferr~d
22.09.2017 I

rStatus:

I
Meet NoIDate:3/85-
ALC3/2018
08.06.2018

Status:
I

Lic.NoIDate:0210207880 Deferred
12.10.2017

rnecision : The Committee cOI~sidered the cas; as per agend; and noted the~~mments of Techl:;ical
IExpert (Consultant) Shri D.N. Mathur. The Committee decided to seek the following information from

51 the firm:

(i) Content of active ingredients in the imported Senega Dried Roots.
(ii) % content of API in the Senega Soft Extract to be exported.
(iii) Production-Consumption data for last 3 years duly certified by CA

I The Committee further decided to grant personal hearing to the applicant firm to explain the case
alongwith technical details/literature on the export product; product approval comprising composition
land quantity of inputs in the export product from competent authority and sample of export product.

,Case No.:911185-ALC3/2018 Party Name: UMALAXMI
ORGANICS PVT. LTD.

52 HQ File RLA File
1:01185/0501000091 AM 191 :13124/040/00032/ AM 18/---
IDecision : The Committee considered the case as per agenda and decided to defer the case and seek the
comments from the consultant appointed by DGFT.

- ---
Case No.:4/6/85-ALC3/2017 Party Name: ALKALOIDS

PRIV ATE LIMITED

I
I .

HQ File
1:01/85/050100090/AM 181

RLA File
:02/24/0401001151 AM 181

fMect No/Date:3/85-
'ALC3/2018
08.06.2018

Lic.N~/Date: 1310048752 r Deferred
'13.10.2017

IStatus :

----
Meet NoIDate:3/85- Status:
ALC3/2018
108.06.2018 I

rLi·~.No/Date:021 0207922 Approved
30.10.2017

Decision : The Committee considered the case as per agenda and noted the comments of Technical
5" IExpert (Consultant) Shri D.N. Mathur. Based on the comments, the Committee decided to allow
, J [import of 8.182 kg of import item against export of I kg of export item. Hence, the Committee
I approves the following ad hoc norms:

Export item Quantity
7000.000 KG855.540 KG Scammony Roots

(Ipomoea Orizabensis)
Scammony Resin

(Powdered)

Import item Quantity

RA may take consequential action as per Policy/Procedure.
---



[Party Name: KANCOR
IINGREDIENTS LIMITED

1

_-- - -- r - -

54 HQ File RLA File Lic.No/Date: I 0 I0059835 Deferred
:01/85/050100132/AM181 : I 0/24/040100041/AM I 81 '20.11.2017 r-- ------ ---- -- - ---I
.Decision : The Committee considered the case as per agenda and decided to defer the case and
seek the comments from the consultant appointed by DGFT. '

!
Meet No/Date:3/85-
ALC3/2018
,08.06.2018
r ~,

HQ File IRLA File ,Lic.No/Date:03 I0817511 I Deferred
55 :01/85/050100102/AMI8/ ':03/94/040/00674/AMI8/ i06.12.2017 I

Decision : The C~mmittee considered the case as per agenda and decided to grant person-;]I
hearing to the applicant firm to explain the case alongwith technical detailslliterature on the export
product; copy of approved composition of export product from Food and Drug Administration I
'(FDA) or any other competent Authority authorized to give such approval and sample of export
product.

Meet No/Date:3/85-
IALC3/2018
108.06.2018

In7 -- --- --iT - -- - ---
I~LA File ILic.No/Date:0310817515
,:03/94/040/00658/AM 18/ 106.12.2017

Case No.: 11110/85-
ALC3/2017

Case No.:4/8/85-
ALC3/2017

[Party Nal11~ : CJELTEC
IPRIV ATE LIMITED

Case No.:5/8/85-
ALC3/2017

Party Name: GELTEC
PRIV ATE LIMITED

HQ File
56,:01/85/050/00103/ AM 18/

Meet No/Date:3/85-
'ALC3/2018
08.06.2018

IStatus:

Status:

'Status:

Deferred

Decision : The Committee considered the case as per agenda and decided to grant personal
hearing to the applicant firm to explain the case alongwith technical detailslliterature on the export'
product; copy of approved composition of export product from Food and Drug Administration I
(FDA) or any other competent Authority authorized to give such approval and sample of export,
product.

Mect N~/Date:3/85-
!ALC3/2018
,08.06.2018

HQ File - - fRLA File ILic.No/Date:031 0817512 .Deferred

57 :01/85/050/00130/AMI8/ :03/94/040/00675/AMI8/ 06.12.2017
- -- ----- --- - - - -- - - - - - -,
Decision : The Committee considered the case as per agenda and decided to grant personal'
hearing to the applicant firm to explain the case alongwith technical detailslliterature on the export!
product; copy of approved composition of export product from Food and Drug Administration
(FDA) or any other competent Authority authorized to give such approval and sample of export
product.

----c---
Case No.:9/10/85- IParty Name: GELTEC
ALC3/2017 PRIVATE LIMITED

Case No.:15/10/85-
ALC3/2017

-~-- - - - --

I
party Name: KANCOR
INGREDIENTS LIMITED

r----
Status:,

,Meet No/D~te-:-3/85- .-- 'statu;: -
,ALC3/20 18 :
:08.06.2018

58 HQ File RLA File [Lic.No/Date: I 010059858 Deferred 1

:01l85/050/00136/AMJ8/ :10/24/040/~0047!_AMI8/ 2~.12~2017 _ _ '_ _I

Decision: The Committee considered the case as per agenda and decided to defer the ca~and 1.--( .
seek the comments fro~~~~~.~nsultant appoin_te~ by '?9FT._ _ '"'" i"i'fiTT O-"""~

~ .•.•,.~. I ONGA
3f!l'( "'I$,~a''''''/Addl. Dire or General

~'~'"l'MI~~i.°litr~etry
Dlred\orateGeneral of ForeignTrade

~ ~. ""I1f ~-110011
Udyog Bhawan, New Oelh.I-110011



[Case N~.:10/10/85- [Palty Name: GELTEC Meet No/Date:3/85- Status:

I
I,ALC3/2017 !PRlV ATE LIMITED ALC3/20 18

08.06.2018

, IHQ File IRLA-Fik- -~ --- Lic.No/Date:031 0818067 Deferred
59 :01/85/050100131/AM181 1:03/94/040100765/AM181 28.12.2017

I 'Decision: The Committee considered the case as 'per agenda and decided to grant personal
hearing to the applicant firm to explain the case alongwith technical details/literature on the export
'product; copy of approved composition of export product from Food and Drug Administration

I
(FDA) or any other competent Authority authorized to give such approval and sample of export
product.

[party Name: GEL TEC - fMeet No/Date:3/85-

I
PRlV ATE LIMITED ALC3/20 18
, 108.06.2018

IHQ File IRLA File - - -- rLic.No/Date:0310818950
60 :~85/0501001~3/AMI8/_ :03/94/0_4010~~~/AMI81 107.02_.201~_

Case No.: 13/11/85-
I

ALC3/2017
Status:

Deferred

Decision : The Committee considered the case as per agenda and decided to grant personal
hearing to the applicant firm to explain the case alongwith technical details/literature on the export
product; copy of approved composition of export product from Food and Drug Administration
I(FDA) or any other competent Authority authorized to give such approval and sample of export
product.

-------------- -- - -

iCase No.: 1/3/85-
ALC3/2018

[PaltyName: KERRY

i
INGREDIENTS INDIA
PVT LTD

fRLA File
1:03/94/0401009901 AM 181

IMeet No/Date:3/85-
,ALC3/2018
08.06.2018

- I --
Lic.No/Date:03 I0819593 Deferred
,07.03.2018

Status:

61 HQ File
:01/85/0501000251 AM 191

-
Decision: The Committee considered the case as per agenda and decided to defer the case and
[seek the comments from MFPI as well as the consultant appointed by DGFT.

- - - - -- - -

fCase No.:3/3/85-
ALC3/2018

I .- I -

Party ame: COMPACT IMeet No/Date:3/85-
IINDIA PRIVATE LIMITED IALC3/20 18

108.06.2018

Status:

HQ File - - - fRLA File
:01185/0501000271 AM 191 1:05/23/0401004881 AM 181

r -- -- -

Lic.No/Date:0510405839 Deferred
109.03.2018- - -

IDecision : The Committee considered the case as per agenda and decided to grant personal
62 hearing to the applicant firm to explain the case alongwith technical details/literature on the export

product; product approval comprising composition and quantity of inputs in the export product
from competent authority and sample & lebel of export product.

I
',The Committee further observed that the AA has been issued for import of Vitamin Premix which
is an ineligible item under Para 4.11 (a)(ix) of FTP 2015-20. Hence, the Committee decided seek a
clarification from CLA in this regard. _ _ _ _ _ _ _ _ \)'~

lR."tft.1:R1. ~/N RS~A
aftR~"lifj/f'ddl .. Diredor General

""'-'''"'' ~ ~ ~
Mlnlstcy of Commerce & iifc
Dlr!!~~t~ra~~V~~lgn <-1?!ge20

~ ~. ~ ~-110011
Udyog Bhawan. New D91hl-110011



Case No.:6/1/85-
ALC3/2018

HQ File
:0 I18S/OSOl000061 AM191

I

RLA File
:OS/23/040100S04/AM181

Irvieet No/Date:3/8S-
ALC3/2018
108.06.2018

,Lic.No/Date:OSI040S929 Approved I

121.03.2018

IParty Name: rNDO
PHYTOCHEM
IPHARMACEUTICALS

'Status:

--
Decision : The Committee considered the case as per agenda and noted the comments of
Technical Expert (Consultant) Shri D.N. Mathur. Based on the comments, the Committee:
decided to approve the following ad hoc norms: I

163 ,
Export item Quantity Import item Quantity I

I
Yohimbine Hydrochloride 749.400 KG Pausinystalia Yohimbe 9998S KG I

(Yohimbine Hcl) Bark ( Y ohimbe Bark)
Used As A Aphrodisiac Bark Having Brown

Color
(Yohim bine content
not more than 1%)

RA may take consequential action as per PolicylProcedure.

-~- ----Meet No/Date:3/8S- Status:
ALC3/2018
'08.06.2018

Case No.:2/3/85-
ALC3/2018

Party Name: CARGILL
'INDIA PVT. LTO.

HQ File RLA File Lic. 0/Date:OS1040S998 Rejected I
64 :01/8S/OSO/00026/AMI91 I:OS/23/040100307/AM181 127.03.2018 i

- - - - - __ - ----- -- --I
Decision: The Committee considered the case as per agenda and observed that the AA has been
issued for import of products classified under Chapter IS of ITC(HS) Classification which is I

ineligible under Para 4.11 (a)(i) of FTP 20IS-20. Hence, the Committee decided to reject the case I
and invite an attention of CLA in this regard. _____ J

Manual Cases

Case No. M -20 M/s. Parag Milk Foods
Pvt. Ltd.

HQ F.No.
01 18S/SOl0961 AM 16/DES.VI

Status

RLA File No. 03/83/04010731 AM 16 DeferredM. No. 3/19
dated 08.06.2018

Subject: Fixation of ad-hoc norms in respect of three Advance Authorisations No. 311 006S623
dated 04.09.20IS, No. 3110066398 dated 17.11.2016 and 0.3110066363 dated 10.10.2016
obtained by M/s Parag Milk Foods Pvt. Ltd. from RA, Pune.
Decision: The Committee considered the case as per agenda and observed that repOJi from two
members of the team are awaited. The Committee has decided to remind them to furnish the report
before the next meeting. The Committee further decided to invite all members of the team i.e.
NDRI, MFPI and DGFT as well as a technical expert from FSSAI during the next meeting for
discussion on the issue. The Committee decided to grant Personal Hearing to the firm to explain the
case alongwith technical detailslliterature on the export product, actual production record showing
use of imported product duly certified by Chartered Engineer, product approval comprising
composition and quantity of inputs in the export product from competent authority. r-

l:R:tfi.~_ ..,.,.fW,JJ.,.,
3!'R . Director General

Minist ~ ~'mJ:.::try
~ ~ ¥1"IF-I~¥II<>1'll

Directorate General of Foreign Trade
~ ~. "Oflf ~-110011

Udyog Bhawan. New D ••lhl-11 0011



Case No. M -21 M/s. Radha Krishna HQ F.No. Status
Impex Pvt. Ltd. 01185/501162/AM 15/DES.VI

M. No. 3/19 dated RLA F.No. 21/24/40/00S/AM1S Approved
08.06.2018

Fixation of ad-hoc input output norms in respect of AA No. 2110001126 dt. 30.12.2014 in terms of
para 4.7 ofl-lBP, 2009-14.
Decision: The Committee considered the case as per agenda. Based on the comments given by
MFPI vide O.M. No. 4(13)12015-DGFT dated 27.03.2017 received vide ernail dated 30.5.2018, the
Committee decided to approve the following ad hoc norms:

Export item Quantity Import item Quantity
Litchi Juice Concentrate 1.00MT Litchi Pulp 1.44 MT
Blended and pasteurized I.OOMT Litchi Pulp 0.84 MT
INFC Litchi Puree

RA may take consequential action as per Policy/Procedure.

Case No. M -22 M/s. Drytech HQ F.No. Status
Processes (I) Pvt Ltd. o 1/8S/501171/00014/AM 19/DES.VI

M. No. 3/19 RLA File No. 03/94/040/00736/AM 18 Deferred
dated 08.06.2018

Fixation of ad-hoc input output norms in terms of para 4.6 of HBP, 2009-14 for export of 'Vegetable
Fat Base Powder' against import of 'Refined Bleached and Deodorized Palmolein (RBD
Palmolein), .
Decision: The Committee considered the case as per agenda and decided to call from the firm a
copy of the product approval comprising composition and quantity of inputs in the export product
approved by competent authority. The Committee further decided to seek the comments from
Directorate of Vegetable Oil.

Case No. M -23 M/s. Drytech Processes HQ F.No. Status
(I) Pvt Ltd. o 1I8S/S0/020/ AM IS/DES.VI

M. No. 3119 dated A.A. No.03 10772062 Dated 26.02.2014 Deferred
08.06.2018

Request of M/s Drytech Processes (I) Pvt. Ltd. Mumbai for rectification of the ad-hoc input output
norms in respect of advance authorization No.031 0772062 dated 26.02.2014.
Decision: The Committee considered the case as per agenda and decided to grant Personal Hearing
to the firm to explain the case alongwith technical details/literature on the export product; product
approval comprising composition and quantity of inputs in the export product from competent
authority. The Committee has further decided to refer the matter to the consultants appointed by
DGFT for their advice in the matter.
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Case No. M -24 M/s. Natural & Essential HQ Status
Oils Pvt. Ltd. F.No.O I/85/50/00038/ AM I5/DES.VI

F.No.O I/85/50/00035/ AM I4/DES.VI

M. No. 3119 RLA FileNo. A.A.No. Deferred
dated
08.06.2018 (i) 0710 I04764 dated 04.06.2014

(ii) 0710094962 dated 22.04.2013

Rectifications of already approved norms in respect of 2 Advance Authorizations obtained from RA,
Bangalore.
Decision : : The Committee considered the case as per agenda and noted that comment from
concerned Technical Authority i.e. MFPI are still awaited. Hence, the Committee decided to defer
the case and remind MFPI in this regard.

Case No. M -25 M/s. GlaxoSmithKline HQ F.No. Status
(GSK) Consumer 01l8511711128/AM 14/DES.VI
Healthcare Ltd.(Gurgaon)

M. No. 3119 Deferred
dated 08.06.2018

Amendment in description of export item from "Malted Milk Food"to "Malted Milk Foods/Malt
based Foods (Malt Food)".
Decision: The Committee considered the case as per agenda and noted that comment from received
from Technical Authority i.e. MFPI. As advised by MFPI, the Committee decided to call a technical
expert from FSSAI during the next meeting to discuss the issue. The Committee also decided to
seek the advice of Technical Experts(Consuitants) appointed by DGFT on the issue.
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